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Present! Sliri Ba;jaj, Counsel for t iie ap;^7li.^ar:t»

,  The learned colinssl for the ch plico.nt rna ;ed

a^n order dated 15th April, 1991 issued oy toe roGpondent
department transferring■the applicant to GGhS,

The applicant's gr ie/ancc-i s that in spite of tiie iaonc;
of the said order, and over a month having ueen elaosed,
the order has not kssnxsjtxnasts been implementeo.

'  - As t-ne order transferring the appiica:f. .

has since been issued, no further directions are cilM

forby this Tribunal, The a plicant may seek its

implementation in .the normal manner-. The application
is disposed of. A copy of this order be given to the

learned counsel for the applicant.
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